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O.A.NC. 125/94 

JUDGMENT 

(AS PER HON'BLE SHRI JUSTICE V.NEELADRI RAO, VICE CHAIRMAN) 

Heard Shri ICLN Rao, learned counsel for the 

applicant and 3hri N.R.Devaraj, learned standing counsel 

for the respondents. 

The applicant was engaged as Extra DepartmenteX' 

Branch Post Master (EDBPM)  of Kothur, a/c with Vardhanapet 
in formed 

S.O. on 8.2.1952. He wasby the memo dated 14.9.1993 

that he wauld retire 	 aqe of 	- 
superannuation which is 65 years in regard to the EDBPMs. 

This CA was f lied preying for quashIng the memo dated 

14.9.1993 whereby the applicant was informed that he was 
- ''M 

would retire with effect from 92.1994s illegal void 

and for a declaration that the applicant is entitled to 

be in service till 31.3.1994. It is alleged in the CA that 

in the ±ettexxtxsxeg last three inspections, the date of 

birth of the applicant was noted as 29.3.1929 in the 

inspection notes. 

As it is one of verification of the date of 

birth of the applicant as noted in the records of the 

respondents, we required the respondents to produce the 

relevant record. Today, the declaration dated 5.12.l91 Vll( 

file3by the applicant was produced. Therein, the date of 

birth of the applicant was noted as 10.2.1929. The appli-

cant had not produd& any record to disclose that after 

5.12.1=W1 and before the date of birth was noted as 

29. 3.1929 in the inspection notes, the date of birth of 

the applicant was ntS altered. Thus, when the basis for 
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noting the date of birth of the applicant _-shewn is. not 

scW,'it is not Just and proper to rely upon the recital 

in regard to the date of birth of the applicant in the 

declaration filed by the applicant as early as in 1971. 

Thus it is proper to hold that the date of birth of the 

applicant as declared, by him to the respondents is 10.2.29 
/ 

and hence the applicant was rightly informed that he há&7 
LW LS LW •.JLj Z. C• .1. JW LJU ! _IJiltkflc t..SJIJ IlL 'J.J %C& 0 	 - 

4. 	It is not even the case of the applicant that 

EDBPM5  have to retire at the end of the calender month 

if the date of birth ts on any date in that month. 

rJ 

S. 	In the result, the OA is dismissed at the admissj 

stage. No costs 

)jJ 
(V.NEELADRI RAO) 

MEMBER (ADMtJ.) 	 VICE CHAIRMAN 
L)AThU; 18th iebruary, 1994. 

Open court dictation. 

Th•14. 'i 	-flS-3-f It 
1puty gistrar(J) 

To 

I 
Ce superintendent of Post Offices, Warangal. 

y to Mr.K.L.N.Rao, Advocate, HIG, 	6, F-8 
anipally, Hyd. 

V 939 	to 1t.N.R.Eevraj, Sr.CGSC.CAT.Hyd. 

p€ toLibrary, CAT.Hyd. 
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TYPED IL' 

* 	 Ci-tEC}CED LY 

CO PIP ARED 

APPROVED BY 

IN THE CEJT AL A4INI3TR1.TIvE TRIBUL 

UYLERAD 3EICE AT J-IYDERABAD 

TIlE HON'flE :1R.cuzTICE V.NEELADRI RAO 

VICE.-Cj-AIRMAN 

• 

TElL. HOJ'JLE ;;R0;,.GoRTrlI :I€MBER(A) 

9'r~14~~ADRASEIJ TAR REbDY 

JQD 
TI-fE HCJ' LLL MR,R. 	CARA3Ajt; PIEIIBER 

(AD) 

Dated: -1994. 

M.A./R.VC.A. No, 

O,A.No. 

T.A.No.  

Admitted and Interim Directions 
issued 

Aid 

Disposed\of with direction 

Dismjssj, o.4- 
Dasnnssec3as 	

ç\' 
/ 	tnt 3 rtS Dismissed for 	fau t. 	W 

Rejected//rdereci. 

No order as to costs. 
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